CENTRAL ADMIN ISTRAT IVE TRIEBUNAL
© BANGATORE EENCH

Second Floor,

Commercial Complex,
Indiranagar,
BANGALCRE~ 560 038,

Dated: 773 DE c i@mf

APPLICATION nO: 1228 of 1994.

APPLICANTS ;- Sri.B.Krishna Rao,
V/s.

RES PANDENTS ;= Deputy Secretary,Deptt.of Revenue,NDelhi and Others.,

Te

l. Sri.H.S.Ananthapadmanabha, Advocate,No.108,
NHCS Layout,basaveswaranagar III Stage,
Fourth Block,Bangalore-560 079.

th Block,New Delhi~110 0QOl1.

. Sri.i.Vasudeva Rao, X
3 Agdl.Central Govt.Stng.Counsel,
digh Court Bldg,Bangalore-l.

Suhject :~ Veiwarding ~f “oPios of the Order-
Central Administrative

Please find encleseq herewith a copy of tha ORDER/
STAY ORDER/INTERIM ORDER/ passed by thic Tribunal

mentioned application(s) op 30-11-1994.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALDRE BENCH, BANGALORE

¢ ORIGINAL APPLICATION NC.1228/1994
UEDNESDAY THIS DAY THE THIRTIETH OF NDV., 1094

MR. V. RAMAKR ISHNAN MEMBER (R)

MR, A.N. VBIJANARADHAYA MEMBER(J)

B. Krishna Rao,

Tagx Assistant,

0/o0 Additional Collector,

Customs,

Mangalore - 575 010 Applicant

( By Advocate Shri H.S. Ananthapadmanabha )

Ve

1. Deputy Secretary,
GoI, MOF (Deptt, of Rev),
Ad,II A,
North Block, o
- New Delhi - 110 001~ T

2, Collector of customs,
P.B.No.5400, Queen's Road,
Bangalore - 560 001

3, Deputy Collector(Pav),
Customs & Central Excise,
P.B.N0,5400, Queen's Road,
Bangalore-560 001

4, Additional Collector,
Customs, New Customs House,
Panambur,

Mangalore - 575010

5. Secretary,
Customs Recreation Club,
New Custom House,
Panambur, :
Mangalore - 575 01 Respondents

( By learned Standing Counsel )
R Shri m.v. Rao

ORDER

mE.V. RAMAKR ISHNAN, MEMBER(R)

Shri m,V, Rao, learned Standing Counsel files
reply and serves a copy of the same on the other
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is the revislno

Shri Rao tellsgps that

authorilty as at Annexure A-6,

tthe Collector of Customs

h-s forwarded éhe same [to the Member (Personnel)
o ; .

and the revisidn petition is still to be disposed

of. Shri Rao

urther knﬁorms us that the revising

authority has not dish‘sed of the revision petition
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Jis order, If the applicant
ved after such disposal, it is open

HaCh us\mgain. No costs,
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